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(c) Government are nojt Hikware of 

any Continental country havipl; recently 
started jute mills. On the other hand, 
it is reported Ihat Continental manu- 
!facturers hawfe recently curtailed their 
production.

Shri A, d  Gnlia: May I know which 
are the coimtriw that have now started 
production or manufacture of Hessian 
jute?

Shri Karmarkan I should like to 
ihave notice. "

Jilr. Speak^: Next question.

P roduction in Sindri Factory

•1055. Shri Jbnn^imwaU: WiU
the Minister o£ f>}m ^
to s t ^ :

(a) the date when the factorv is ex
pected to go into full production of 
1000 tons erf Ammonium Sulphate per 
day;, and,

<b) the factors which stand in the 
way of reaching the target production 
at an early date?

The Minister of Productioii (Shri 
X . C. Reddy): (a) Attention is invited 
to the repUes given to part (e) of 
starred Question No. 444 by Dr. M. M. 
T)as on the 4th June 1952.

(b) The usual teething troubles which 
are inavitable in a complex Chemical 
Factory of the magnitude of the Sindri 
Fertilizer Factory. These are being 
gradually overcome.

Shri Jhunjhimwala: May I know, Sir, 
whether the production in Sindri is less 
than the production in a private-owned 
factory in Travancore-Cochin?

Mr. Speaker. The hon. Member pre- 
:sumably refers to Alwaye.

Shri K. C. Beddy: I do not know, 
“Sir̂  if the si«)plementary actually 
arises out of this. But in any case I 
think there is no comparison be^een 
a big factory like Sindri Fertilizer 
Factory and a sm ^  factory like 
-Alwaye.

fe rp ff ^

^  ̂  t  ^  ^  ^  ^ ' 

^  ^

Shri K, C. Se^dy: As I already re
plied the this qu^-
-tion is dealt with by t|ie iSate Govern

ments and at what period of time this
ii^plied to the agriculturists, I am 

hot in a position to say now.

Laboxjbers unber Indian Tea 
A ssociation

•1056. PaBdit Mimishwar Datt
Upadhyiiy: (a) Will the Minister of 
LMidiir "be pleas^ to state what are 
tbit food concisions allowed to the 
lal>ourers working Under the Indian 
Tea Association?

(b) Is it proposed to withdraw that 
concession m 3 if so, why?

The Minister of Labour (Shri V. V. 
Giri): (a) A statement showing the 
food concessions allowed to workers 
employed on estates under th? Indian 
Tea Association is placed on the Table 
of the House. [5ee Appendix V, 
annexure No. 44.]

(b) For some lime past, the employers 
have been pressing for conversion of 
food concessions into cash on the 
groimd that supplies of foodgrains are 
not regularly made available to them 
at convenient centres and at control
led rates for distribution to workers 
arid that the present practice involves 
the industry in a large expenditure. 
The question has been considered at 
more than one tripartite conference, 
but no agreement could be reached 
between the employers and workers. 
Consequent on the recent fall in tea 
prices, the Indian Tea Association has 
reiterated the demand for conversion 
of those concessions into cash and the 
matter is under consideration.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, as it appears from 
the statement that the quantity of 
food stuff supplied to these workers 
is not enough, whether any extra 
quantity of other food articles is also 
allowed and if that is so, what is that 
quantity allowed? .

Shri V. V. Giri: I would be glad to 
have notice.

Pandit Munishwar Datt Upadhyay:
What is the amount of D.A. that is 
proposed to be given in case this con
cession is withdrawn?

Shri V. V. Giri: I cannot give a 
definite answer to this question be
cause there is still a good deal c.f dis- 
cu^ipn to take place between the 
p^fti^ on l^ s  matter.

Pandit Munishwar Datt Upadhyay:
May I know what is the proposal?

V. V. Qm: ^There j r e  many 
“ '■"'‘’ 6—1 wiH not be able to W  

; definitely irt preseul




